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The Nation Green Tribunal,
JB9J+F7X, Near Faridkot House,

Copernicus Marg, Near India Gate,
New Delhi-110 001

Subject - Case No. 383/2023

In continuation to our email and letter 6.2.2024, we may confirm that we have yet not
received the cost of Rs. 25000.00 from the promoter of Garden City, M/s. Dynamic

InfraDevelopers Pvt. Ltd., as advised by yourself vide order dated 11.1.2024.

Further we may write this to inform you that we have received copies of consent to
operate STP under the provisions of section 25/26 of the water (Prevention & Control
of Pollution) Act, 1974 for 9.56 Acres Project only which has been approved by the
Departments of Town and country Planning vide tetter No. ZO-1/LDH/RO-
2/WPC/2012/F-3987 dated 15.05.2012 and valid upto10.11.2012 and there after vide
no CTOW/Renewal/LDH2/2018/7299685 dated 28.09.2018 and valid upto 27.03.2019
only. This information has been obtained through our RTI dated 31.01.2024 copies
attached as annexure A, pages 1 to 11. The consent has never been renewed after

27.03.2019.

As per terms and conditions of consent granted in 2012 the relevant details are as

hereunder
Page 3 -

a.) Product and capacity — Residential Plot @70, Commercial Sites @31 in 9.56 Acres

only

b) domestic effluent — 58 Kid on to land for plantation after STP.
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5(i) The Project proponent shall apply for renewal of consent at least two months

before expiry of the consent

Our Comments

This was never done thus violated the terms and conditions of the consent.
5(v) the applicant shall not discharge floating solids or visible foam

Our comments: Visible foam can be seen being discharged photograph taken on

07.03.2024. Annexure F

8 The Project proponent shall not use any unauthored outlets for discharging effluent
from its promises. All unauthorised outlets shall be connected to authorised outlets

within one month from the date of issue of this consent.

Our Comments: The Project Proponent never tried to connect the unauthorised
outlets with authorised outlets, though he is discharging effluents in the soak pits
provided for the purpose which are contaminating the underground water being used
for drinking purpose by the public and which is a strong health hazard. Further when
the soak pits are over flowing specifically during rainy season, the effluents are beihg

carried out by outside party,

11. All underground water retaining structures shall be lined with an impervious layer

so as to avoid seepage and contamination of sub soil/water.

Our Comments: There are three structures in the colony which are deep from 90 ft
onwards which are not lined with impervious layer, which are contaminating the

Soil/MWater meant for drinking purpose.

13) The Project proponent shall for the purpose of measuring and recording the

quantity of water consumed and effluent discharged, affix metres of such standards
N/
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and at such places as approved by the Environmental Engineer Punjab Pollution

Control Board, Regional-2, Ludhiana.
Our Comments : No such meters have been affixed.

16) The Project Proponent shall ensure that no water Pollution problem is created in

the area due to discharge of effluent from its premises.

Our Comments : The Present STP for 9.56 acres is surrounded by residential houses.
As and when this STP is operated without chemicals, it creates a foul smell which is
intolerable by the residents. Not only that the submersible pump which has been
installed at a distance of 10 ft away from the plantation area soaks the same water

which is being discharged from the STP.

14) The Project Proponent shall plant minimum of three suitable varieties of tries at
the density of not less than 1000 trees per hectare all along the boundary of the

premises.

Our Comments : There are only 54 Eucalyptus trees planted three months back in a
total are of 1750 sq. ft, which around less than 200 sq.yd. where water is being

discharged.

21) The Project Proponent shall make necessary arrangements for the monitoring of

effluents being discharged by the project proponent at least once in a year.
Our comments : It has never been done.

22) The Project Proponent will submit the monthly readings of separate energy meter

for running effluent treatment plant system to the board by the fifth of the following

e B

month.
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Our Comments : No such meter was installed till July 2023, now the meter has been
installed but it is not separate, it is connected with some street lights to show the

increased energy consumption.

31) The Project Proponent shall install STP of proportionate/increased capacity with
further development of the resident of colony and quantity of domestic effluent
discharged as well as obtain the varied consent under the water (Prevention & Control

of Polluting) Act, 1974 for increased Project"

Our Comments : The Consent was granted for 9.56 acres of land with 70 houses and
31 SCO to install 58 KLD capacity. Now there are more then 150 houses and

increasing the number of house day by day.

As per 1S-1172:1971 the water consumption by one member of a house per day is 135

litres and water consumption per flush is 1.60 gallons.

With the introduction of shower systems and automation in flush system, this water
consumption per member in the house has gone upto 150 litres/member and per flush
lhas come down to 1.28 gallons. However if we treat 150 litres/member and 150 houses
and 4 members in a family, the total consumption of water is 90,000 litre/day whiéh
means the capacity of STP must be 90 KLD as compared to 58 KLD now and the total
area for plantation is less than 200 sq.yd. with just 54 Eucalyptus trees, if 90% of the

total water consumed is discharged into 200 sq.yd. the total area will be flooded.

Further we may mention here that plantation of Eucalyptus trees have been banned

by the Govt in the year 2017 which was upheld by the high court also.

33) That the Project Proponent will not register sale deed(title deed, mutation etc. of
plots/houses/SCO/other establishments in the 40 acre colony which has been
developed by the project Proponent and which is adjoining to the 9.56 acres colony.

-
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Our comments: The Project Proponent has sold the plots regularly and at present
also is selling. In this connection we have filed an RTI with District Administration
copies attached as Annexure B. When we did not receive any reply even after 30 days
we have filed an appeal with the First Appellate Authority copies attached as Annexure
(C) and we are confident that we will not get any reply as the sale deeds have been
done by The Project Proponent in abundance and thus violated the terms and
conditions of the consent. The sale deeds are being executed as the GLADA is issuing
no objection certificate for Industrial Land to be used as residential houses though the
CLU has not been obtained by the project proponent and the district
administration/concerned official of Tessel is executing the sale deeds avoiding all the
instructions issued by PPCB from time to time. These sale deeds are being executed
by the district administration and NOC being issue by GLADA for the reason best

known to these two authorities and the project proponent.

In additon to that and the renewal of consent dranted vide
CTOW/Renewal/LDH2/2018/299685 for the period 28.09.2018 to 27.03.2019, Though
the fee was adequate upto 31.03.2021, no consent was renewed which is very cle_ar
that the Project Proponent is running the STP without renewing the consent which is
again punishable under the act. And this consent is also for 9.56 acres only and with

the capacity of 55 KLD/day and for 70 houses and 31 SCO.
Terms and conditions in Renewal of consent
Page 9

16) The industry shall maintain record regarding the operation of effluent treatment

that is record of quantity of chemicals and energy utilised for treatment and sludge
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generated from treatment so as to satisfy the board and proper operation of Pollution

control equipment.

Our Comments : There are no arrangement for maintaining the record of chemical

being used and no separate energy meter exists.

22) The industry shall not use any unauthorised outlets for discharging effluents form
its premises. All unauthorised outlets shall be connected to the authored outlet within

one month from the date of this convent

Our Comments: The Project Proponent never tried to connect the unauthorised outlets
with authorised outlets, though he is discharging effluents in the soak pits provided for
the purpose which are contaminating the underground water being used for drinking
purpose by the public and which is strong health hazard. Further when the soak pits
are over flowing specifically during rainy season, the effluents are being carried out bﬂ(

outside party.

Page (10) (29) The Industry shall make necessary arrangements to hold back the

effluent in case of failure of septic tank.

Our Comments : No such arrangements have been made.
Page-11)

(B) Special Conditions

2. The Project Proponent shall install separate STP in the adjoining colony measuring

32.40 acres.

Our Comments : No Separate STP has been installed.
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The central Pollution control board vide its order No. A-19014/43/06-MOA/1271 dated
06.05.2015, zonal office Bhopal has directed to conduct the Performance evaluation
of the operating STP in Central Zone ie. Madhya Pradesh, Chhattisgarh and
Rajasthan. 23 STP's in MP and Rajasthan were studied during June to September

2015 under the co-ordination of

Sh. R.S. Kori - Zonal office CTCB, Bhopal. Project co-ordinator
Sh. P. Jagan-scientist D

Sh. Milind Nimje - SSA.

Sh. Yogender Kumar Saxena — SSA

Sh. Anup Chaturvedi - SSA

Sh. Parveen Jain- JSA

Sh. Sanjay Kumar Mukti - JSA.

Data interpretation and Report generation

Sh. P. Jagan — Scientist D

Shi. Sunil Kumar Meena — Scientist C

The performance evolution of the STP's in Madhya Pradesh and Rajasthan was done

as per Annexure D attached.

Common Observations and Recommendations have been given as per Annexure E,

which we have highlighted. Which are dpplicable in this case also.

We have tried to give a few facts to which will make it clear that the Project Proponent
is not at all Bothering to the instructions of District Administration specifically PPCB
and creating the Water and Air Pollution also and is playing with the health of all the
residents and other residents of nearby area who are using this contaminated water

as the flow of this contaminated water is spread throughout.
L}
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Further the Project Proponent has not yet installed the separate STP for adjoining
32.40 acres of land wherein colony has been developed by him. Neither the outlets

have been connected to the authorised outlets till date.

We pray to your owner to take strict action to save the health and life of the residents
of this colony and also the adjoining area residents, where this contaminated water is

flowing

For Garden City Residential Welfare Society

"ol ‘ xw (< .
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== Punjab Pollution Control Board

Regional Office-II
E-648-B,3r Floor, Phase-5, Focal Point, Ludhiana

E_erc}fdhz_@g@lmg&m Tel. 0161-2672055 "
7 A [aty
N;—‘H7 Regd/by Hand Dated..ﬁf.f/ig.-’.'.z (
To

Sh. Harwfinder Singh,
430, Garden City,
Dehlon Road, Sahnewal,
Ludhiana.

Subject:- Information under Right to Information Act, 2005-
Reference: -  Your application dated 31.01.2024.

Please find eclosed herewith the attested copies of consents issued to M/s Garde:i City,
Vlillage Dharour vide No. Z0O-1/LDH/RO-2/WPC/2012/F-3987 dated 15.05.2012 and valid upto 10.11.2012

and thereafter vide no. CTOW/Renewal/LDH2/2018/7299685 dated 28.09.2018 and valid\upto 27.03.2019
for your informatian.

*

DA/As Above l

Public Info_r___n_fl___a_.t,li/,r.\:n;afﬁser-cum
Environmental Engineer
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iConsent to operate’ under the provisisss

_ of section 25/26 of
Water (Prevention & Contro

i 1 of Pollution) Act, 1974 for
e Acre Project only which hag been approved by the
'ﬁgﬁ,ment of Town & Country Planning. :

Enclosed please find herewith the Consent to operate’ npo. Zo-

- /R0-2/WPC/2012/F-
,juoB/RO-

3987 dated 15/05/2012 granted by the Board

ye the Water (Prevention & Contro] of Pollution) Act, 1974 for o856 Acre
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t:- ‘Consent to operate’ und
5“1,jec Pollution) Act, 1974 fnrer o (Erevention & Control of

disch
premises of M/s Garden cﬁv,"’gﬁl_ﬁ effluent(s) arising out of

chlon Road, Sahnewal Ludhians Dharaur, Out Side Octroi,

This has reference to your applicat;

: Pplication for ‘Consent t .
5 ard to operate Ol.;t,lct to dl_scharge the eflluent(s) u/s 25!360p?rate of the
ntion & Control of Pollution) Act, 1974 . of the Water

:P;e"c T
{ You are hereby authorized to discj ari :
‘ harge the eill isi
premises as per data tabulated below and subject to ﬂ‘:: ?::gisc):wi:l?egn;u;nﬁ
sonditions:= ‘ ;
peral Information:-

Ge

e of the | Sh. Sudhir Gulati, Director.

| pplicant

 T3cale /Type of the | Residential Colony

f project

ﬁq Consent Fee Details Rs. 1,32,500/- vide R. no. 73/3014 dated 27/12/2011.

i

dential Plot | That the Project Proponent is allowed to register sale
deed (title deed)/ mnutation etc. of plots/ houses/ SCO/
other establishment in the 9.56 Aere eolony which has
been approved by the Senior Town Planner, Deptt. of
. | Town & Country Planning vide no. 1194 STP (L)/TVV-

' “mmamnd the layout plan ﬁ;r the residential
colony was also approved by Senior Town Planner vide
no. 1552-57 STP (L)/TW-8A dt. 18/10/2005. FEurther, ;
District Town Planner vide no. 3437 dt. 25/11/2011
has informed that the site of Garden City falls under
industrial zone of notified Master Plan of Ludhiana,
however, residential colony have already been approved
by the Senior Town Planner dt. 18/10/2005,

as per proposal of Master Plan Ludhiana s Srojects—, - *-.\
has been adjusted and hence this needs to pe sideri Z \
as residential. = Yo
o p=
> of Water | Domestic effluent. o fell /o

?f”To;pacitY '

# Consent No. ZO-1/LDH/RO-2/WPC/2012/F-3987
| Date of Issue : 15/05/2012 | Date of expiry : 10/11/2012

erms and Conditions:-

‘The consent is issued for the discharge of effluents as per details given
below from the premises of the project proponent through the out-let(s)
authorized by the Board:

Description Quantity m3/day | Mode of final disposal =S
Trade Effluent Nil | emeea Nil-----

___ | Domestic Effiuent 58KLD | Onto land for plantation after STP.
Th!S_ consent is not valid for getting power load from the P.S.P.C.L or (for :
%ttmg loan from the financial institutions. B

¢ effluent discharged through the authorized outlet shall conform to the e P =

Mandards prescribed by the Board as per Board's Notification issued from J[ -

Q Lource (o - i
Npollution 4 <
; 0 _{trg\unt\‘h;.'
- Wl ‘-—’n

ime tp t.ime for such discharges.
":élg:ject proponent shall regularly operate and maintain the Effluent 2
'_Standaré] : Plant to ensure that the treated effluent conforms to the

,. s laid down by the Board for such type of industries. -
' ContdiceLiver
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§ s Garden Cit ] :
1% ) M/s Garaen L1} Vill. Dharaur, O ctroi, Dehlon Road, Salinercal, Ludhiana

iy

_ . yoject proponent shall apply for re
e p ) =42 y for renewal of consent af least two maonths before

i) s ﬂm o
5 ( wa :
AP, ance of this consent does not conve prop .
e 1557 : oe: y any . S
(i Tl:g rty, ?r any excfns:lve' ;:;nv:leges, nor it authorize a ’}I"y’:ﬁ’:‘ :;‘ f;ﬂu; t::fnl or personal
Ty inpasion of personal rights, nor any infringement of Central Sm‘; e &f{m@ or
, i Us or

R 3"! y f'dags not authorize o J
consen : r approve the constructi i
lities for ltl{dcrfnk:rtg of any work in any natural rmfef I:a‘;{r::y PRSI
| 1 zh_fs co;r'sent sfi’mll be deemed to neither preclude H:e' institution of any legnl
(iv) " oy o velieve the applicant from any responsibilities, liabilities or penalties t i Je o
ik licant is 07 may ve g{b;fcfea' under this or any other Act Fe s to which
puring the pgn?'d begt__mr::tg ﬁqfﬂ -the date of issuance and the date of expirc of Hhii
consenty HEE upplicant shail wot discharge floating solids or visible foam. T
\ay &7 d:ﬁiﬁtzé r:;‘:;g’;ilén;dfh:)’ the ?oard in the tolerance limits for
es S De project pro
) hf;gcnts SIS, proponent from the date of such
: tlet and mode of di
" thorized outiet »f disposal shall not be ch i
7 The rd::zritten permission of the Board. Finped WS
0 ; _
prl project proponert}t shall not use any unauthorized out-let(s) for
O harging effluents from its premises. All unauthorized outlets shall be
di d to authorized outlet within one month from date of issue of this

; F gonﬂe‘m:

. asent.
it ’l;?lf‘:b roject proponent shall not change or alter the manufacturing process

g0 as to chanec the quality and/or quantity of the effluents generated

e.ﬂ.out the written permission of the Board.
w “apset conditions in the plant/plants of the factory, which is likely to
10 AY in increased effluent and/or result in violation of the standards laid
. the Board shall_ be reported to the Environmental Engineer, Punjab
pollution Control BO&I“CJ.,.Eegmn{,ﬂ Office-2, Ludhiana through P uqu,.,.g;:,,,
. timation t0 the Board failing which any stoppage and upset conditionsitha G
4 the notice of the Board/its officers, will be deemed to be intcﬁtié g
f the conditions of consent. o=
ound water retaining structures shall be lined

F ..rtf*“ -;-ﬁbus layer so as to avoid seepage & contamination of sub-soil/

(v)

=]
@

12 The project proponent shall provide terminal manhole(s) at the end of each-2—~
collection system and a manhole upstream of final outlet (s) out of . the
remises of the project proponent for measurement of flow and for taking

- les.
l’%l:;;ahf };roject proponent shall for the purpose of measuring and recording the

ﬁ.' quantity of water consumed and effluent discharged, affix meters of such

standards and at such places as approved by the Environmental Engineer,

i punjab Pollution Control Board, Regional Office-2, Ludhiana. :

| 14The diversion oOf bye pass of any discharge from facilities utilized by the

applicant to maintain compliance with the terms and conditions of this
i consent is prohibited except. :
. () Where unavoidable to prevent loss of life or some property damage or : -
(i) Where excessive storm drainage or run off would damage facilities inecessary for compliance e
with terms and conditions of this consent. The applicant shall immediately notify the consent = |
issuing authority in writing of each such diversion or bye-pass in accordance with the
procedure specified above for
15 Solids, sludge, filter backwash or other pollutant removed from or resulfl
from treatment or control of waste waters shall be disposed off in such a
manner as to prevent from any pollutants from such materials from
15%:‘;5““8-natura1 water. i
¥y ﬁtgéollﬁ‘?t proponent shall ensure that no water pollution problem is¥ & _ \
. progn the area due discharge of effluents from its industrial premises. A\
o g;;tt proponent shall make proper disposal of the effluent so as to
\elng raiy no stagnation occurs inside and outside the industrial premises
y season and no demand period.

Contd.....3..... -
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5 Garden City, Vill. Dlarauy

4 Octroi, Delilon Road altnerwal, Ludhiana.

{ roject proponent shall plant min; : ——
lswcspafjtl:c density of not leI;s 1000 S ailinee suitable varieties of

than 1000 ;
tfc:ndg;y of the industrial premisesg. trees per hectare all along_the

ject proponent shall re-circulate th e 4

he proje ¢ : t ¢ entire cooling water and

also re-circulate maximum possible treated effluent in gpmcesscs w?t};xaﬁ
mises.
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old back the effluent in case of fajiureagg adequate arrangements to

re-circulati
catment Plant. " o ation system/ Effluent
oject proponent s " make

ks pr?_;cc : § necessary arrangemernts for the
ﬂlm onitoring :f: effluent being discharged by the project proponent at-least

AAL, ear.

onccxn{i)’ roponent will submit + : Seyg ;

whe project proponent oMt the morthly. readings of the scparaie
gQ-The meter for running effluent treatment g ; : >

‘.ﬂ:}%h of the following month. T -
The project proponent shall provide the green belt towards the existing air
2 |uting industry. s : '
4 The project proponent shall maintain syuc
2

h record v.r.t operation of Effluent
catment Plant system along with rccqrds of chemicals and energy utilized
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mangements. :
s The project proponent shall not discharge any trade effl
) 2 iluent shall be discharged onto land for plantation,

6’??13 project proponent shall develo
2 ireated domestic effluent.

77 The project proponent shall obtain the Authorization under the Hazardous
Waste (Management, Ha.l?dlmg & Trgnsboundary Movement) Rules, 2008.

28 The industry shall SUbl:ﬂlt balange stret at the end of each financial vear to
the Environmental Engineer, Regional Office-2, Ludiiana.

29 The Project Proponent shall operate its Sewage treatment plant regularly
and in scientific manner so as to achieve the prescribed standards for.
treated sewage all the times. :

30The Project Propomnent shall develop plantation area as per ;{

Technology alongwith proper distribution network in the said a%éc;;:%}z
= \g
EN

uent. Only Domestic

P adequate land for the disposal of its

safe discharge of treated domestic effluent. " 1A
31The project proponent shall install STP of Proportionate/ inf

SN
\
= | iz
. :l't‘:aseq;E S
| capacity with further development of the residential colo sand-
V. quantity of domestic effluent discharged as well as obtain the variedi

i consent under the Water (Prevention & Control of Pollution) Act, 1974
¢ forincreased Project.
‘§ 22That the Project Proponent is allowed to register sale deed (title deed)/

| mutation etc. of plots/ houses/ SCO/ other establishment in the 9.56
| Acre colony which has been approved by the Senior Town Planner,
- Deptt. of Town & Country Planning vide no. 1194 STP {Lj/TW-8A dt.
3/8/2005 and the layout plan for the residential colony was also
approved by Senior Town Planner vide no. 1552-57 STP (L)/TW-8A dt.
18/10/2005. Further, District Town Planner vide no. 3437 dt.
?5/11/?011 has informed that the site of Garden City falls under’
:‘:Ei‘::tﬂ{ll zone of notified Master Plan of Ludhiana, however,
lamf:tl?il colony have already been approved by the Senior T Pl G &
ia:; t. 18/10./2005, therefore, as per proposal of Master Plan = \ :

i ? Such projects has been adjusted and hence this needs to he

bar ced as residential. '
.“‘.ltatio: :’tf:jec: Proponent will not register sale deed (title deedlf’lg
Acre g of plots/ houses/ SCO/ other establishment in the 404 \
by : nti Which has been developed un-authorized by the Project
Per detau'l nd which is adjoining to the 9.56 acre colony which is as

L

[

r
£
i

1) above,



having trees of broad leaveg towards th
t

! € 2 no. industries alread
ting to the adjoining boundary of the colon i

. Yo
3he project Prop onf I;Lgh?;té) e display board indicating Environment
ntrance 3
36T at the main ¢
ta

&~
3vbel
xis

da Board reserves the right to revoke the consent

ent at any time in case the Project
Pmpondiu‘ons of the consent under W
the 009374 as amended time to time,

47 Proponent is found violating any of

ater (Prevention & Control of Polkation)

Act, 1
For Senior Eﬁv:ronn; 1 Engineer
il
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PUNJAB POLLUTION CONTROL BOARD
Regional Office-11, E-648-B, 3rd Floor, Phase-5, Focal Point, Ludhiana.
Website:- www.ppch.gov.in

Office Dispatch No : Registered/Speed Post Skte
Industry Registration ID; ¢ 7LDH26259430 ApplicationNo : | 7299685
To,
fk oo
NewDelhi,N;ﬁ;e’llt?iE}vlggsgi !
Subject:  Renewal of 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollutioﬁ) Act, 1974 for

discharge of efflucnt.

With reference to your application for oktaining Renewal of “Consent to Operate’an outlet for discharge of the

effluent w's 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are,

industrial unit fordischarge of the cffluent(s) arising out of your premisessubject to the Terms and Condiiions

mentioned in this Certificate,

&
T L i

g Vsl e R

i b
hd § I _
1. Particulars of Consent to Operate under Water Act, l9%‘4yﬁraﬁted (6 thé industry

S

iy g

i M i i

hereby, authorized to operate an

onsent to Operate Certificate No.= -«

as

Previous CTO No. & Validity : *

. it tion | CTOW/Renewal/LDH2/2018/7299685
Date of issue : e T .
Certificate T}’Pe; e . B Renewalse=s T

Z0-J/LDH/RO-2/WPC/2012/F-3987
From:15/05/2012 .~ To:10/11/2012

Z. Particulars of the Industry

'{ o -'{-C&‘%

Name & Designation of the Applicant

Sudhir Gulati, (Director)

Address of Industrial premises

Garden city, sahnewal ,

Village dharor, sahnewal-dehlon road, tehsil & district
ludhiana, 3
Ludhiana east, Ludhiana ii-141120

Capital Investment of the Industry

295.0 lakhs

Products (Name with quantity per day)

Category of Industry
of Industry Building, Const. projects, Townskip & Area development
........ not govered under El4 notification dated 14/9/005 -
Scale of the Industry Small '
Office District Ludhiana ii
Consent Fee Details Rs. 1,32,500/- vide R.No. 73/3014 dated 27.12.2011 & R,
e S 18750/« vide R.No. 82/3421 dated 08.04.2013 under Water
Act, 1974, |
| Adequate upto 31.03.2021;
Raw Materials(Name with quantity per day) | Land 0f 9.56 acres-

menmm&@ 70, Commercial Sites @31

| By-Products, iﬁ%y,(Name with quantity per day)

Nil

=

yi Board “This is computer generated document from OCMMS by PPCE" :
\Garden cily, sahnewal ,Village dharor, sahnewal-dehlon road, 1elisi) & district fudhian &, Liicihiana edst.Lisili
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Endst. No.:
1 B B o L A e TR - i L
: : : = SRy Ry
A copy of the above is forwarded to the following for informalion and nccggeery sction plesse; |, . [
The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-1, Ludhiana for information please.
s g - ki - T : i 2 «MH’!" r #

- -
Details of the machinary and processes Residential colony ]
Details of the Effluent Treatment Plant ¢ -, . . e EfMluent @ 55 . T /
Mode of Disposal ' : P land for plantation afler et f
Standards to be achieved under Water(Prevention & . | s S ribed by the Bon, ;
Control of Pollution) Act, 1974 . 8 Sepecpmr R e i )}
__"'—--.__________ ]
28/092018
- (Ashok Kumar éa
‘Environmental En‘gi::ge)er
~ For&onbehalf
$ of 4
R e e ST (Punjab Pollution Control Board)

;

Dated: +

A

28/09/2018
EaVis (Ashok Kumar Garg)
Punjab Polluy Environmental Engineer
Rocional UTice- "
Regional Ui For & on behalf
of o

(Punjab Pollution Control Board)
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TERMS AND CONDITIONS g4 4
GENERAL CONDITIONS

Thas consent is not valid for getting power load from i te Power Corporation L;m;tgd or for
getting loan from the financial institutions. e T Slé _ rp

The industry shall apply for renewal Ui e L ?
expiry of the consent? B wal/further extension in validity of consent atleast two months before

The industry shall ensure that the effluent discharging through the i -
: - ; authorized outlet shall confirm to the
prescribed standards as applicable from time to tirgne.g : :

The ind'us‘try ‘s:hqll pla’mt minimum of three suitahle varieties of trees at the density of not less than 1000 trees
per hectare all aiong the boundary of the industrial premises. e .

The achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry. e T

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Manag:ient, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse eftect on the environment, in any manner '

The responsibility to monitor the cffluent discharged from the authorized outlet and to maintain a recsrd of
the same rests with the industry. The Board shall only test check th

: : e accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

i¢ industry shall submit balance sheet Of &Very financial year to the concerned Regional Office by 30th
June of every year. : s

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the grc'\nnus year otherwise Lﬂi& industry shall apply for the varied
~consent. vn 3 % WA g ;

I A T W N TS &
During the period beginning from thaldatc_tof’?‘ésuan‘%e.ian ‘the date of expiration of this consent, the
applicant shall not discharge floating sclids or.visible.fo2.3. - ;

T

i
SR

Any amendments/revisions made by, the Board in the tolerance limits_for discharges shall be applicable to
the industry from the date of such amendments/revisions. ' :

The industry shall not change or alter th%"ﬁanufactufi'ﬁg process(es) so as to change the quality and/or
quantity of the effluents gencrated without the written permission of the Board. ;

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down By;the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional _Office immediately failing which any stoppage and
upset conditions that come to.the notice of the'Board/its officers, will be deemed to be intentional violation
of the conditions of consent. z . ;

The industry shall provide terminal manhole(s) at the &
of final outlet (s) out of the premises of the lr_;(}};siry‘;f

f each collection system and a manhole upstream
eagurg:ment of flow and for taking samples.

fedd], b | Hnle o i c »

The industry shall for the purpose of measun 33 and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,

Punjab Pollution Control Board of the concerned Regional Office.

The industry shall maintain record regarding the operation of effluent treatment plant i.e. record of‘ uantity
of chemicals and energy utilized for treatment and sludge gencrated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment. i
The industry shali provide online monitoring cqugp.mant‘s for the parameters as decided by concernc:
Regional .Or)t{ﬂca with the efflucnt treatment plant/air pollution control devices installed, ifyapplicabl:: d
The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with

the conditions imposed by the SEIAA / MOEF i "
clearance granted to it as required under EIA notification dated14/9/06, if appliéﬂtﬁ: G

The industry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act
1991. _ ; : ¥

The ijlustry shall not use any unauthorized owt-lol(s) for disehargiug cffluents from its premises. All
utharized oﬁgj;"_l"E.J'_ifany,a_sh'a'li1:!3 connected to the authorized outlet within one month fb - ises. Al
S5 this consent. ne month from the date of

!
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‘fhe industry shall make n;cessary arrangements for the monitoring of effluent being discharggd by e
industry and shall monitor its effluents:- . T
“(i) *  Oncein Year for Small Scale Industries. . _ : by

(i) . Fourin a Year for Large/Medium Scale Industries. ;

i  will submit monthly reading/ data of the separate encrg
) g}izt!frllﬂg:{?r;:ﬂ;se:t plant/re-circulation system to the
by the 5th of the following month.

Yy meter installed for_iru i

I

The industry shall provide electromagnetic flow meters at the source of water supply, at inletfc}u

effluent treatment plant within one month and shall maintain the record o

( f'the daily reading ang submit he
same to the concerned Regional Office by the 5th of the following month,
: i ime i i is found violatin
rves the right to revoke this consent at any time in case the industry is g any of
ﬁecgggggomﬁzeofmis consent and/or the provisions of Water (Prevention & Contg'ol of

as amended from time to time.

The issuance of this consent does not convey any pfoperty right in either real or personal Property, or a,
exclusive privileges, nor does it authorize any injury to private property or any invasion of persona] rights,
nor any infringement of Central, State or Local Laws or Regulaticns. ?

The censent does not authorize or approve the construction of any physical structures or faci!it;cs for
undertaking of any work in any natural watercourse. . i
Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve
applicant from any responsibilities, liabiliﬁps%g.;‘ppqg!g:cs& to which the applicant is or may be Subjected
under this or any other Act. Ui o o

- . ‘ L j' At T}
The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
b 2 r 4 'ﬁﬁki . ) N S s S TR AL m-e.:.mmw.amnapqw.m-w«. 1 ;
The diversion or bye pass of any discharge from facilities utilized by the applicant to maintain compliance
with the terms and condi ; o

. E hed i - TR 3 o r;,} T
tions °,£ this consent is Rgoh{gged ﬁgxé;gpt... o
(i) Where unavoidable to prevent loss-of life or'some property

(ii) Where excessive storm’drainage or run: : ¢ f
with terms and conditions, of this consent. The applicant shall immediately notify the .consent
issuing authority. in Writing of cach su !

ich diversion or bye-pass, __.. )
(AT P : L
The industry shall ensure that ho water pollution problefn is created in the-area-due to discharge of effluents
from its industrial premises. .. , N i _ e

damage or

S S g i 4
: Dty 2o oS Feboeses
The industry shall comply with'the code ified by the Gove
industries

where the siting guidelines/ cod ve been notified!
Solids, sludge, filter bat_:kqu_l;:w‘gzrmqthen; pollutant remoyved from orﬁ{esul\t
waste waters shall be d:spu'seqw off'in such’a ' manner to

entering into natural water, Gl ¥ i

The industry shall re-circulate the enfife coy
extent the treated effluent in processes

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant. ; .
The industry shall make

resulting from treatment or control of
y'pollutants from such materials from

yog A . -
ing water and ‘shall also re-circulate/reuse to the maximum

i y 1 proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand per; i

od,
Where excessive storm water drainage or run off, would dama

e 2 ge facilities necessary for compliance with
tenias and conditions of thl.? consent, the applicant shall immcdintcly notify the consent issuing authority in
writing of each such diversion or bye-pass, ‘
The industry shall sy

ustry bmit a detailed plan showing therein the distribution system for conveying waste-water
for application on Jand for irigation along with the crop pattern for the year.

The industry shall cnsure that the effluent discharged by it is toxicity free. ‘

The industry shall not

fan irrigate the vegetable crops with the treated effluents which are used/ congumcd as

Drains causing oil &

1 Brease contaming
recover oil & grease

ation shall wil| b ted. Oil e tra
from the effluent, Will be segregated. Oil & grease trap

K

I be provided to
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n 1 !—

:ndustry shall establish sufficient b f1>2a4n ‘wells i sultation w.: ¢
The,l“dus t number o eter wells in consultation v
22 pegional Office, of the Board to monitor the impact on the Ground Water Quantity du::l:oﬂtlgeci%%ﬁm;‘;

tions, and the monitoring shal| be i : tdear’
: gf%rgcib}' e Sih of evecy s submitted to the E}lvxmnmental_Englﬂﬁﬁf of the concerned Regional

The industry shall ensure that its production Sapacity & quantity of trade effluent do not exceeq ;h;quanm}.

4%, tioned in the consent and sha) no : . el i
; rg:gr i S t carry out any expansion without the pru::r penmssmanCgC of the

. SPECIAL CONDITIONS :

 28/0972018

_ (Asht;k Kumar d’arg)
Environmental Engineer
; For &lm belm!f:
»»»»» ; Df
*(Punjab Pollution Cont:rol Board)
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Regd. No. LDH/21955-2018-19 1 25 PAN No. : AAFAG2137E

Garden City Residential Welfare Society

Correspondence Address : H. No. 425’ Garden City, Dehlon Road, Dharour, Sahnewal, Ludhiana-141120 (Pb.)
A s

Ref. No........... Dated..}). ). 24........
The First Appellate Authority under RTI Act J}m R 2
Office of the Deputy Commissioner
Ferozpur Road, Ludhiana-141001 n = .&)
Sub- Non-Receipt of information under RT] Act,
Dear Sir,

Kindly refer to our RTI NO. 2471049. Of 21.12.2023 which was forwarded to
Joint Sub Registrar, Sahnewal wide diary No.3952 of 22.12.2023

2. In this connection we would like to inform you that we submitted the above
RTI’s by hand on 18.12.2023 for which we did not receive any reply from the Asstt. Public
Relation Officer. The details of RTI No. 2471049 are as follows:-

RTI No2471049

Information required:-Kindly provide us the details of the conveyance deeds executed, of
any Plot, House, SCO and other establishment in Garden City, Dehlon Road, Sahnewal.

1. W.e.f14.07.2016 t0 31.10.2023 and

2. W.e.f 1.11.2023 till date The details may please be provided with the name and
address of the person in whose favour the conveyance deed has been executed and
who has executed this.

We enclose here with photocopy of our RTI for ready reference,

Kindly help us to get the necessary documents and give an opportunity for
further hearing. \

Thanking You

Sincerely Yours

X

Harinder Singh
President

Regd. Office : H. No. 61, Garden City, Dehlon Road, Dharour, Sahnewal, Ludhiana-141120 (Pb.)
Mobile : S1830<808%9, 76967-31354, 94644-17184, $2846-86681 3 LU 4 0328y

E-mail : gcrws.sahnewal@gmail.com Website : gcrws sahnewal.com
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APPLICATION FORM INFORMATION UNDER RTI ACT 2005 M
To

The Public Information O iceriAs*ustant Publiz Information Officer,

Name of Depte: g%_,cz» 4:_1']:}3,9 _.@_&P@M@‘I‘&Q

Postal Address:

I 7 7Yy

i. Name of the Appticant | Hwﬁgﬁ_%&?‘ah
i Address: »--~-%ﬁ~-——§}%494¢ Cﬁ-}: Deh s ngrﬁ
ST, . W )30
W Phore____ ____ QpYo ozl
iv. Application Subraission Date _JH%_.f_l&-./ﬁrﬁP_ab
V. Datall of the Inferration Requested ngc%ﬂ }DWADF'@ UL e A)Fh‘&
p&i&em%wcc Dok E‘/VPM‘%TCJ &) r:wu{ }:ﬂ‘-_, Yeuse
_8Co _ang. MEA\MW”’% Wy @\amﬂm Ci‘b‘ deloy
_\Q‘mtd’ Schre ww] -
V@b T 2008 B 2)10.9% and
e Woe b VIlavay L) Jek
e ety Y \cﬂpw e ponded yonik
The oo eod m@a u-HLﬁ \pmow VA0
u;hm_%mm Y arpce c?esr) Rew beex
exewded _and \whe S oxeculad Tha
Vi, Period for which information is required Y%7 20)4 M rﬁﬁﬁﬁ
Vii. Form in which Information required °DHT\;j mA j?f»ﬁ&-' ‘HEMDJ
Vi, Details of Fee Payment POy P SV F gv9ay9

ix. Dous the applicant fall below the poverly line Ye§/No

(if Yes, then proof of BPL. Status) M
ignatire of the applicant

\Lﬁ/\§” % 5 ‘?ﬁ
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Common observations:- @

2. The existing STPs are constructed under various schemes like National River Conservation Plan
(NRCP), Bhoj wet land project in Madhyapradesh and ADB & JNNURM etc in Rajasthan.

6. The ASP based STPs have provided sludge drying beds (SDBs) but there was no proper storage
facility provided for storing the dried sludge from the sludge drying beds. The STP operators
informed that the dried sludge has been taken by the nearby farmers and used in the plant premises
as manure but proper record 1s not being maintained.

7. It was informed by the operators that about 20% of the industrial effluent from industrial activities
in the cities/ towns also mixing with sewage but the STPs are not designed for it. Due to the high
hydraulic load from domestic effluent and inorganic load from industrial & commercial activities
the STPs are not meeting the norms prescribed by pollution control boards.

9. All the STPs have by-pass arrangement. It is observed that STPs kept operational during peak flow
of sewage received in day time and during the night hours (lean flow) the sewage discharged through
by-pass arrangements. [t was observed that during rainy season all the effluent has been by- passing
along with storm water.

10. The oxidation ponds and waste stabilization ponds were in operation with a high retention time and
lot of sludge deposited in it but these ponds were not cleaned regularly as a result their holding
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capacity (sewage retention time) are being reduced day by day which ultimately causes adverse
effect on treatment efficiency of STP.

. The oxidation ponds & waste stabilization ponds do not have proper path/ approach road and
surrounding are covered with grass/ bushes. More importantly some STPs do not have even lighting
arrangement and fencing/ boundary wall. The overall maintenance of these oxidation ponds & waste
stabilization ponds was observed to be very poor.

12. The treated sewage of most of the STPs is not being monitored & analysed on regular basis for

‘assessment of degree of treatment.

13. Proper records are not being maintained for the operation of STPs like inlet flow, outlet flow, sludge

‘generation etc by the STP operators.

14, It was observed that reuse/ recycling of treated wastewater is not planned. The treated sewage is

Common recommendations:

(5]

(0

6.

ok P’mper records should be maintained for inlet and outlet flow by installation of flow measuring

being discharged in the nearest wastewater drain. Chlorination is not being done at outlet of any of
the STP for control of Total/Feacal Coliforms.

15, DG set are not provided in many STPs for backup power to cop-up the power in emergency’
for operation of the biological system without any interruption during power failure.

¢
=
\ij“u\ Neroute _E.
—————————

STPs which are in operation without obtaining Consent to Operate needs to obtain consent from
respective SPCBs without any further delay. ¢

The sewage collection network and sewage pumping arrangement shall be upgraded /strengthened
tor collection and treatment of sewage of entire city.

The by-passing of untreated sewage from pumping stations and STPs shall be stopped immediately
introducing some alternate arrangement of storage of sewage during peak hours and upgrading the
capacity of pumping stations.

The primary treatment units should be operated properly and rags/grit/coarse material shall be
removed regularly for improving the treatment efficiency. The collected material should be stored at
a designated place and disposed as per the rules.

The state government shall plan for establishment of new STPs in the areas which have not covered
in existing STPs.

State government should make adequate budget provision for recurring costs such as running &
maintenance of STPs. The authorities responsible for collection and treatment of sewage may also
be directed by state government to ensure regular operation and maintenance of STPs and utilization
of treated sewage in plantation, gardening, recycling ete after proper disinfection. The responsibility
of concerning officers/ staff may also be fixed in case of violation of norms.

es/ arrangement.
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8. The Waste Stabilization Ponds/oxidation ponds should be cleaned/ de-sludged at regular interval
along with removal of weeds, floating materials and grass for improvement of the etficiency of STP.

13. As, the quality of the treated wastewater was found well within the discharge limits in some STPs
therefore, concerning agencies shall explore the possibility of reuse of treated wastewater after
disinfection for construction, gardening, industrial cooling purposes etc instead of letting in to the
same drain. The STPs should construct holding tank of sufficient capacity for storage of the treated
wastewater.

15. Adequate chlorine dosing should be ensured in the treated sewage for control of Coliforms in the
effluents which are discharging in the water bodies.
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